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ADDITIONAL REJOINDER
BY APPLICANT MANOJ KUMAR KAUSHAL

BEFORE THE NATIONAL GREEEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

In Ref.0.A. No .646/2023
IN THE MATTER OF -
MANOJ KUMAR KAUSHAL
Vs.
STATE OF HIMACHAL PRADESH AND OTHERS.

1. As per replied by respondents No.1 to 3. In the additional reply all photographs [which were
click by DFO Office Una are bogus, because in ground trees were not planted in that areas. Bogus
bills of transportation of plants were made by then DFO UNA and his staff. Two wheelers were used
for transportation of plants from nursery to projected area. In real, plants were shifted to his private
nursery of Ex DFO R K DOGRA [then DFO Una} who was submitted the site inspection report for
this industrial area on 31 Jan 2014.
2. Telephonic Felling permission 0f 9930 trees was granted on 25 March 2017 by DFO Solan
[Other District]. Whereas 9930 trees were felled during the years of 2015-16. [copy of permission
attached]. How can DFO of other district can permit the felling permission of trees for another
district.
3 Total area measuring 60-29-86 hectares acquired for the project, the industrial area has
been developed only over 29-40-86 hectares. Industrial area is developed only over 48.77% of land.
Rest of area in which forest wealth is standing condition is miserable. A private builder is levelling
the hills for build up a colony in approx. area of 13 Hectares. This area boundary is attached with the
rest area of Pandoga Industrial area. So, there is lot of chances of damage of flora and fauna,
because already Builder levelled hills and cut the approx. 3500 trees without any permission.
Therefore, it is requested to pass the order for transferring the rest of 48.77% forest area to Forest
Department for save the environment, because industrial department will not be able to protect the
rest area.

Thanking you.

WMe—

Toaded o Manoj Kumar Kaushal
- S Dec2ary VPO Kotla Kalan Lower Una (HP)

Pincode-174303
Mob. 82195-98610, 78071-58170
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